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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD QL\
‘- 0.A.NO. 779 of 1992, ¢ i |

|
Between . ‘ : Dated: 9.9.1992.f/’*3

Dr, K,Jalaiah 6/’ - Applicant ﬂ
: _ And
1. fThe Government of Indiz represented by Secretary; Ministry of ﬂ
Railways, New Delhi.
2. The Chairman, Railway Beard, Rail Bhavan, New Deihi.fﬂ'ﬁ (,/' l
3. The General Manager, South Central Railway, Secunderabad. -
4, The chief Personnel Officer, South Central Railway, Sec-bad. ¢ ﬂ
5, Dr. M.L.Imtiazx, Divisional Medical Officer, Sub«~Divisional
Railway Hospital, Purna.” : ﬂ

}
soe . Respondents.
Counsel for the Applicant : Sri, G.Bikshapathy'(’/” ﬂ
Counsel for the Respondents : Sri, D.Francis Paul, SC for Rlys.(’ﬂ
CORAM: | ﬂ
. Hon'ble Mr, R.,Balasubramanian, Administrati&e Member ¢

Hon'ble Mr.T.Chandrasekhar Reddy, Judicial %ember.r”

ﬂ

) ﬂ
0.A. 779 of 1992 is filed by way of lunch m?tion with a I

prayer to quash order No.341/1992 dated 24,8,19998 transferring

the applicant from Purna toi?pnakonda. The applicanﬁ has already ﬂ

filed a representation to the highest authority in tﬁe Railways ﬂ

namely, Chairman, Railway Board, on 29.8.1992, This is yet to be
disposed of. _ ! |

The Tribunal made the following order:-

We heard Sri. G.Bikshapathy, learned counsefffor the ﬂ
applicagﬁaagéaiiiklﬁégneiggggul D, Sténding counsel for the resp- ﬂ
ondents]to dispose of the appeal dated 29.8.1992p1ti%% the dispo-
sal of the appeal, the order of transfer dated 24,8,1992 shall be
kept in abeyancc.(ifftha-ippi&c?ﬁt—isfeggriexgd/WLEh~theﬂdispésal ﬂ
of—the—represeitation) ; wé dispose of this applicatioF with no ﬂ
costs with the above directions. If, however, the applicant is _
aggrieved éwith the disposet—ef-Nid-representatianl with the final ﬂ
erders passéd by the Chairman on his appeal h ??t lib$rty.to app- ﬂ
roach us with a fresh GCA.

Copy to:-
1, Secretary, Ministry of Railway, Govt. of India, New De=lhi, f{

2. The Chairman, Railway Board, Rail Bhavan, New Delﬁi.‘

3. The General Manager, South Central Railway, Secunderabad.Aﬂﬂq
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The Chlef Persannel Offlcer, S@uth Central Rallway, Secundcrabad r—

:I

Dr. M.L., Imtiaz, D1V151®nal Medlcal Offlcer, Sub—DlVlSlonal

Rallway Hospltal, Purna._

[t

One copy to Sri. G. Blkshapathy,'advocate, 16~9—749/41 Race

course road, 0ld. Malakpet, Hyd-36

One cepy to Srl. D Franc1s Paul, sC f@r Rallways,

One spare cepy. //ﬁ'
S

P

i
) ) 3
b *PY .
. 1
N i
- i
1
il
.
it
EREE
o
to
t
>
' 5 " i
4
e :‘:f
b
a
i
ot
0
- o
'
. i -~
_y
- ::I,
.
H a
ki
.
t
. |

1CA?. Hyd, V'

/-.




———

CHECKED BY

'TYPED BY /

cé\ﬁ COMPARED By

7§K“A

HYCERABAD BERCH

THE HON'BLE M

AND

- L. 7’9?/Q<L\

T——

had

APPROVED BY

THE HON'BLE MR .R.BALASUBRAMANIAN :M(2 )

AND

THE HON'BLE MK.T.CHANLRASEKHAK REDDY:

MEMBEK (J)
AN

THE HON'BLE Mk.C,\7. koY MEMBEL {J)
. .

Dateds ff/‘/,-/ 1992 ;-
£ {J
N j‘ ;.

PRDER / JUDGMENT: . d

LA‘/_C,A,-/MMG\

i . in—

7/% 2

d.A.No. : 7

TheANos (W.P.Np —)

Afimitted and interim directions

issued -

I‘-K{lowedc

«Dirsposed of with directions

Dilsmissed

Dismissed as wifhdraWn
Dismissed for default

M. |

e

h.Ordered / Rejectegd’

‘Grders as to costs,

DEs
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL





